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Central Administrative Tribunal

Principal Bench

U.A. No. 9218 of 1999

New Delhi, dated thisz the Ird

Januaryy 2001

HON"BLE MR, SR ADIGE, vICE CHATIRMAN ()

HON’BLE DR, a. VEDAVALLT, MEMBER (J)

Shri Dinesh Kumar Chabba,
3/0 Shri s.kx. Chabba,

R0 Qr. No. 2?16, Sector 1v,
Rk Puram,

e Delhi-1100272.

(By Advocate: Or. D.C. Vahra)
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Union of India through

the Sucretary,

Union pPublice Service Commission
Dholpur House

Shahjahan Road,

T Delhi-110011.
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( By Advocate: Mrs. Shyamala Pappu,

Applicant

Seniogr ARdvocate with Mrs . B.Rana)
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4. Thereafter If any grievancs 21111
the

survives it will be open to applicant to agitate

same through appropriate original proceedings 1N
accordance with law, if so advised.
5 The 0O.A. stands dispose of accordingly.

No costs.

(3.R. Adige)

(Or. A. vedavalli)
vice Chairman (A)

Menber (J)
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